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IN THE HIGH COURT OF MADHYA PRADESH
AT INDORE
BEFORE

HON'BLE SHRI JUSTICE SANJEEV S KALGAONKAR
ON THE 4 OF AUGUST, 2025

MISC. CRIMINAL CASE No. 26531 of 2025

KARAN SINGH
Versus
THE STATE OF MADHYA PRADESH

Appearance:
Senior Advocate Virendra Sharma through V.C. along with Shri Shri

Jitendra Sharma.- Advocte for the applicant.

Shri Apoorv Joshi GA for the State.

1. This third bail application has been filed by the applicant under
Section 483 of Bharatiya Nagarik Suraksha Sanhita, 2023 for grant of bail in
connection with Crime No. 10 of 2025 registered at Police Station-
Ghattiya,, District- Ujjain,(M.P.) for offence punishable under Sections
80(2) and 3(5) of the BNS, 2023. Applicant is in judicial custody since
09/01/2025.

2. Heard the arguments.

3. Perused the grounds for grant of bail stated in the application, case
diary and the relevant material on record.

4.  Learned counsel for the applicant in addition to the grounds
mentioned in the application submits that the applicant is falsely implicated

in the alleged offence. The applicant was happily married with his wife
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Hawakunwar since the year 2022.. Wife Hawakunwar was frustrated for the

reason that she could not get pregnant. She was under treatment. Deceased
Hawakunwar did not make any allegation of harassment or cruelty during her
life time. Family members of the deceased Hawakunwar namely, Karansingh
and Darbarsingh, were present at the time of Panchnama and postmortem.
They did not make any allegation immediately after the death. General and
omnibus allegations with regard to demand of dowry and harassment
surfaced for the first time after 15 days of the death. Learned counsel further
submits that the applicant is aged around 26 years. He is an agriculturist by
profession. Applicant enjoys good character and social reputation. There is
no likelihood of his absconsion leaving the family and home. There is no
likelihood of tampering with evidence by the applicant for the reason that
material witnesses Devsingh (PW-1), father of the deceased, Darbarsingh
(PW-2) brother of the deceased, Kalabai (PW-3) mother of the deceased and
two other witnesses have been examined. No criminal antecedent is reported
against the applicant. Applicant is in custody since 09/01/2025. Jail
incarceration of the applicant is causing hardship to the applicant and the
dependent family. Applicant is ready to cooperate in trial.

5. Per contra, learned counsel for the State opposes the application
on the ground of gravity of alleged offence. However, after going through
the case diary, he fairly states that no criminal antecedent is reported against
the applicant.

6. According to the material available on case diary, the applicant

and his parents mentally and physically harassed the deceased Hawakunwar

Signature-Not Verified

Signed by AMO|
NIVRUTTIRAOMAHANAG
igning time:05-08-2025
11:15:09
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for demand of dowry. Darbarsingh, brother of the deceased had paid Rs.

20,000/- to meet out the demand, still the applicant continued to harass his
wife / deceased Hawakunwar, therefore, she committed suicide by hanging at
her matrimonial home on 10/11/2024. The veracity of prosecution will be
determined after evidence in the trial. As informed, the applicant is aged 26
years and is an agriculturist by profession and has family responsibility

7. Considering these aspects, there appears to be no possibility of
fleeing from justice. In absence of any criminal antecedent, considering the
socio economic status of the applicant, there appears to be no likelihood of
tampering with evidence or influencing the witnesses by the applicant. There
appears to be no compelling reason to continue incarceration of the
applicant. However, the observations, herein-above, are recorded for present
application only.

8. Considering the rival contentions and overall circumstances of the
case, in the light of aforestated facts, but without commenting on the merits,
this Court is inclined to release the applicant on bail. Thus, the application is
allowed.

9. Accordingly, it is directed that applicant- Karan Singh shall be
released on bail in connection with Crime No. 10 of 2025 registered at Police
Station- Ghattiya,, District- Ujjain,(M.P.) for offence punishable under
Sections 80(2) and 3(5) of the BNS, 2023. upon furnishing a personal bond
in the sum of Rs. 75,000/ (Rupees Seventy Five Thousand only) with one
surety of the same amount to the satisfaction of the Trial Court, for

compliance with the following conditions : (For convenience of understanding

Signature-Not Verified

Signed by AMO|
NIVRUTTIRAOMAHANAG
igning time:05-08-2025
11:15:09
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by accused and surety, the conditions of bail are also reproduced in Hindi as

under):-

10.

(1) Applicant shall remain present on every date of hearing as may be directed
by the concerned court;

(1) 3Tdceh HATAT =T AT & TAEAFAT Gerars dhr gedes fafdy o sufeerd @ |
(2) Applicant shall not commit or get involved in any offence of similar nature;
(2) TG THTA Uil N IS IUNY el HLIT T 3HH ATFATeId el @97 |

(3) Applicant shall not directly or indirectly make any inducement, threat or
promise to any person acquainted with the facts of the case so as to dissuade
them/him/her from disclosing such facts to the Court or to the police officer;

(3) 3TTdEd UHoT & a2t & aRfaa fondt cafth & ucgeT ar 3mcaeT U & gaildd,
BT AT TTT e oM, [HaqH 0 b WF AT DY Aol A1 Giord Ty
Jehe el § TarRe & |

(4) Applicant shall not directly or indirectly attempt to tamper with the
evidence or allure, pressurize or threaten the witness;

(4) 3TCH UcTeT T AYUCTET §U H A& T o ATY SSSTS el ol a1 Ar&fT I @rferar ol
TEATA-PHeN, ST STeled AT THBIA T TATH A&T BT |

(5) During trial, the applicant shall ensure due compliance of provisions of
Section 309 of Cr.P.C./346 of Bharatiya Nagarik Suraksha Sanhita, 2023
regarding examination of witnesses in attendance;

(5) fararTor & e, Uy JTarel & T1aToT & TaY H 3ded O 30% §. U.H./ 3¥s
AT AT GRaT |, 2023 &6 Trar=Al & 3T qures At & |

This order shall be effective till the end of trial. However, in case of

breach of any of the preconditions of bail, the Trial Court may consider, on merit,

cancellation of bail without any impediment of this order.

11.

The trial Court shall get these conditions reproduced on the personal

bond by the accused and on surety bond by the surety concerned. If any of them

is unable to write, the scribe shall certify that he/she had explained the conditions

to the concerned accused or the surety.

C.C. as per rules.

amol

Signature-Not Verified

Signed by AMO
NIVRUTTIRAOMMAHANAG
Signing time:;05-08-2025
11:15:09

(SANJEEV S KALGAONKAR)
JUDGE
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Slgnature;rgN?I erified

Signed by AMO|
NIVRUTTIRAOMAHANAG
Signing time:65-08-2025

11:15:09
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